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Some Hon. Member* rose—

447$ Motions for Adjourn­
ment

Crimes In Delhi
1460. Shri Arjun Staffh BhaAturte: 

Will the Minister of Home Affairs be 
pleased to state:

(a) the number of crimes registered 
in Delhi in each quarter of the year 
1357 and 1958 under the following 
categories:

(i) Murder, (ii) assaults on 
women, (iii) natural offences,
(iv) dacoity, (v) robbery, 
(vi) theft, (vii) cheating and 
(viii) other crimes.

(b) the number of cases under each 
head in part (a) above which remain­
ed undetected and the reasons there­
fore;

(c) the number o f cases sent up for 
trial and the convictions secured; and

(d) the number o f cases, in which 
strictures were passed against the 
Police by the Judiciary and the action 
taken thereon?

The Minister In the Ministry of 
Home Affairs (Shri Datar): (a) to
(c). A statement containing the 
requisite information is laid on the 
Table of the House. [See Appendix 
IV, annexure No. 14].

(d) In four cases strictures were 
passed against the Police by Judiciary 
In three cases departmental action 
was initiated, two are still pending 
while departmental punishment was 
given in one. No action was found 
necessary in the fourth.

12 hrs.

MOTIONS FOR ADJOURNMENT
F o o d  s i t u a t i o n  i n  U t t a r  P r a d e s h

Mr. Speaker: I have received
notice of a number of adjournment 
motions, all relating to the food situa­
tion in Uttar Pradesh. It was only 
yesterday that I disallowed a ques­
tion.............

Mr. Speaker: Order, order. When I 
am standing, no hon. Member ought 
to stand, for, that is meaningless. 
Again and again, I have been impres­
sing upon hon. Members that they 
ought not to stand while I am stand­
ing, and that they ought not to speak 
while I am speaking. These are 
ordinary rules of decorum. I also 
find that whereas every time the hon. 
Leader of the Hou#e comes to the 
House, he bows, and when he goes 
away also, he bows, other hon. Mem­
bers do not seem to take this House 
seriously.

I did not want to bring it to the 
notice of hon. Members.

Shri Nath Pai (Rajapur): So far as 
respect to you is concerned, we are 
second to none.

Shri Braj Raj Singh < Firozabad): 
We are always one in that respect.

Mr. Speaker: I would like this
House to set an example to the rest 
ot the Assemblies in this country. 
But I find hon. Members coming as 
if thev come to any public meeting 
ai; 1 then going away as if from public 
meeting. It is very wrong. I never 
u antod to express this. But the bow­
ing is not personally to me; it is to the 
Chair and to the House as a whole. 
And ben. Members would not take a 
lesson even from the hon. Leader of 
the Hon >e who bows when he comes 
and goes.

Shri Nath Pai: The Minister of
Parliamentary Affairs should be taken 
to task for that,

Mr. Speaker: It is not against any
individual. All that I can say is that
hon. Members......... (Interruptions) I
have already said that when I am 
talking, hon. Members ought not to 
talk. Hon. Members will observe 
decorum so that the prestige of this 
House may get enhanced. Every hon. 
Member who has got something to 
place before the House will certainly 
place it before the House.



4477 Matiane for Adjourn- 3 B&PTEMBgR ISM Motion* for Adjovm* 4478
man* ment

[Mr. Speaker.]
There are a number of adjournment 

motions tabled. It was only yesterday 
that I said that so far as this matter 
was concerned, it was a State subject. 
If some people unfortunately have 
committed suicide or some people are 
starving, I do not know to what 
extent the Central Government are 
responsible.

Shri Tridlb Komar Chaudhurl
(Berhampore): On a point of order..

Mr. Speaker: I would like to know 
one other thing also. A number of 
hon. Members have put in their 
signatures to more than one adjourn­
ment motion. Yesterday, some hon. 
Members went away from here and 
wrote to me that among the several 
Members whose names I read out, his 
name was not included. I, therefore, 
inform all hon. Members that I am 
not going to read the names of all 
hon. Members here. I have got as 
many as twelve names here. I shall 
call only one. There is no meaning 
in my calling every Member on every 
adjournment motion and then calling 
the names one after the other. If 
they want advertisement, hereafter, I 
shall put down the names of all hon 
Members in the notice-board, and the 
Government or the newspapers or 
anybody else may look into it, and if 
anybody does not look into it, his 
attention may be drawn to it. So far 
as that is concerned, I am not going 
to take up the responsibility myself.

So far as the adjournment motions 
are concerned, I would like to know 
one thing from the sponsors. First 
of all, let them satisfy me. Hunger, 
or food, is a purely local subject or a 
State Subject. What is the responsi­
bility of the Centre which has not 
been discharged in this matter? Al­
most every day, I am getting ad­
journment motions of this kind, when 
in some comer of India, there are 
some people who are not having suffi­
cient food. Now, I shall call upon 
the hon. Members one after the other.

(-mwr) ■ «rww 
t t  w w i  f t

fae^r for* snw qr
^  f t  ? ft «tt

fa  . . .  .
Mr. Speaker: What is the respojjsi-

politics (Interruptions).
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Mr. Speaker: I am not going into 

politics (Interruptions).
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Mr. Speaker: Order, order. That
was not what I wanted to hear. All 
that I wanted to say is this. How is 
the responsibility imposed upon the 
Centre?

Shri Braj Raj Singh (Firozabad): 
May I submit a word on this? (Inter­
ruptions)



4479 Motion* fw  Adioum- 3 SEPTEMBER W 8 Motion* for Adjourn- gO *  
» »■ «  m«nt

Mr. Speaker: A* to the Central 
Minis tar, there may be difference of 
opinion. Each man may not be liked 
in his own place. I have heard Shri 
Sarju Pandey sufficiently. Now, Shri 
Tridib Kumar Chaudhuri.

Slurl Tridib Komar phaodhnrt: If
you look at List III in the Seventh 
Schedule to the Constitution, you will 
find under Entry No. 33 that—

“Trade and commerce in, and
the production, supply and dis­
tribution of,—

(b) foodstuffs, including edible 
oilseeds and oils".

are in the Concurrent List. So, food 
as such is not merely a State subject. 
The arrangement between the 
Centre and the States with, re­
gard to supply and distribution is 
something with which we are not con­
cerned. That may be a departmental 
arrangement. But this Entry No. 33 
imposes a constitutional obligation 
upon the Centre.............

Mr. Speaker: To take up distribu­
tion of food articles from end to end 
in this country7

Shri Tridib Kumar Chaudhuri:. . . .  
for the production, supply and distri­
bution of food articles whenever it
legislates on these matters for the 
whole of the country.

Mr. Speaker: I have heard the hon 
Member sufficiently. Now, Shri S. M 
Banerjee.

Shri S. M. Banerjee (Kanpur): My 
submission is that in this particular 
case, the food supplied from the 
Centre was at Rs. 14-8-0 per maund. 
The hon. Minister mentioned yester­
day that 3000 fair price shops had 
been started in the KABAL cities and 
throughout UP. My information is 
that only 2,400 shops are functioning. 
Another point which has been refer­
red to .................

Mr. Speaker: Who is responsible?
The hon. Member must satisfy me 
and not go on with it.

Shri 8 . M. B nerjee: I would take 
only one minute to explain it.

Mr. Speaker: Who is responsible?
The other day, the hon. Minister said, 
and he has been repeatedly saying on 
the floor of the House that the opening 
of fair price shops is not the business 
of the Centre but the business of the 
States.

Shri Braj Raj Singh: But there is
supply and distribution.

Shri S M. Banerjee: Let me finish.
Another Minister...............

Mr. Speaker: Is it the complaint of 
the Members here that sufficient food 
has not been supplied?

Shri S. M. Banerjee: Yes.
Shri Braj Raj Singh: Yes.

Shri S. M. Banerjee: Let me finish. 
Otherwise, it would be incomplete.

The Food Minister of UP had 
stated:

'“Mr. Zaheer further stated that 
the Union Government had not 
approved UP’s suggestion that 
zonal restriction on the movement 
of food between UP and Punjab 
should be abolished.”

This is another thing which is directly 
concerning the Centre, and the Centre 
is becoming obstructionist to the 
entire movement

Then, there was a meeting of the 
Congress MLA’s which was presided 
over by the Chief Minister where it 
was said as follows:

“Some/Members suggested ad­
journment of the Assembly
session.".

The situation has reached to that 
extent that they are actually propos­
ing suspension of the Assembly. And 
their slogan is to meet them in the 
streets. What I would submit is that 
this sort of slogan that if they want, 
they would meet the UP Opposition 
Members in the streets, I am afraid, 
will be the last nail in their coffin.
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Shri Bra] Raj Shtgfc: In regard to 
this, the Centre has been supplying 
foodgrains to U.P, Now, the com­
plaint is that they have not supplied 
them with adequate quantity of food­
grains. That is the difficulty. They 
have been taking over the responsi­
bility of supplying grain to U.P. for 
the scarcity areas, but now they have 
refused to do that. Therefore, their 
responsibility is direct. Also, condi­
tions have arisen there in which there 
is a fear of the constitutional machi­
nery being broken down.

Mr. Speaker: That is another
matter.

Shri Jagdi&h Awasthi (Bilhaur):
Moreover, if this is the condition in 
the State from which our hon. Prime 
Minister, hon. Home Minister and 
hon. Food Minister come, what will 
happen to the other States?

vit irnp? (am ar^  ) : snare 
*rfTT sr^r % jjs t  *rtfr 

3  triT?rnr ^trr
^  *r  m % tr?
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£ I fa  s f t

3TT ST  ̂ % %*=ST % ^T*^r
T«RTT t  I ti 7FTWT f? fa
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The Minister of Food and Agricul­
ture (Shri A. P. Jain): First, 1 shall 
take up the question taken up by Shri 
Tridib Kumar Chaudhuri. He has
referred to Entry No. 33 in the Con­
current List. (Interruptions).

An Hon. Member: Why does he not 
resign?

Mr. Speaker: Order, order. I am 
put to a lot of inconvenience here. 
AH hon. Members seem to be—at any 
rate, some of them,—under a wrong 
impression, with the result that occa­
sionally, matters are brought up here 
which ought to be taken up with the 
State Government. What are the 
limits? Even yesterday, I said that I 
would like to know definitely the 
limits within which 1 could allow 
these matters to come up either by 
way of questions or by way o f ad­
journment motion. I do not know. 
Possibly, hon. Members, or at least 
some of them, want that the entire 
food situation ought to be taken up 
by the Centre. I am at a loss to 
know what exactly the position is. 
Since these matters have been raised, 
I would like to hear from the hon. 
Minister thoroughly regarding this 
matter,

Shri A. P. Jain: That Entry lays
down:

“Trade and commerce in ,.. . .  
(b) foodstuffs, including edible

oilseeds and oils: . . . ” .
Here it is not a question of either 
trade or commerce; it is a question 
of supply by the Centre.

Shri Naushir Bharucha (East 
Khandesh): And distribution.

Shri A. P. Jain: Not distribution

Mr. Speaker: Hon. Members have
raised a point. The hon. Minister is 
answering it (Interruption).

Shri A. P. Jain: The question raised 
in the adjournment motion does not 
come under item 33 of the C on curren t 
List.

You will remember that when the 
Food debate took place in this House, 
my Ministry issued a White Paper in 
which the figures of stocks with the 
Central Govrenment were given. 
During the course of the debate, I 
also gave information as regards the 
quantities that were being supplied to
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different States. Since then, the Food 
Minister of Uttar Pradesh has visited 
Delhi.............

Shri Nanshir Bharucha: We are not
on that; we are on the legal point 
only.

Shri A. P. Jain: I have dealt with 
the legal point, and I am coming to 
the others.

Mr. Speaker: First of all, the hon.
Minister Baid that the particular 
provision of law quoted, the entry 
does not apply. The next point urged 
was that supply was not made by the 
Centre. I would like to know whether 
it is the responsibility of the Centre to 
supply to the States and whether there 
is any prohibition against a State Gov­
ernment purchasing and distributing 
and taking care of the citizens in that 
particular State. Unless the Centre 
has taken up the entire responsibility 
in its own hands, and in addition, 
prevents the State from proceeding 
with that responsibility, I am not 
going to charge the Centre with that 
responsibility. I would like to know 
whether there is any provision or any 
arrangement by which the Centre has 
undertaken the exclusive responsibili­
ty of gathering sufficient food and 
supplying it wherever there is neces­
sity

Shri A. P. Jain: That was the
point I was coming to.

The Centre has not taken absolute 
responsibility. Nobody, either the 
State Government or anybody there, 
is prohibited from making purchases 
in their own State or in some other 
parts of the country. Therefore, it is 
not the exclusive responsibility of the 
Centre to meet all the requirements 
of the State Governments. It is a fact 
that the Centre has been importing 
foodgrains from abroad. The Centre 
has also made procurement in certain 
States and out of the quantities im­
ported or procured inside the country, 
the Centre has been doing its best to 
supply to the State Governments. But 
it is not the responsibility of the *

Central Government to Supply all the 
foodgrains which a State needs. We 
are doing our best, but it is not our 
constitutional responsibility to meet 
all the demands (interruptions).

Several hon. Members rose—

Mr. Speaker: Order, order. One at 
a time.

Shri Nath Pal; May I point out this 
in continuation of the specific point 
which you have asked us to submit 
to you? In the first place, the entry 
in the Concurrent List referred to spe­
cifically mentions the words ‘supply 
and distribution’. Secondly, he is try­
ing to shirk his responsibility by say­
ing that it is not entirely his respon­
sibility. There is shortage of food, with 
which we are concerned and that can 
be filled by importing foodgrains. 
Now, no State in India can directly 
import. It is only the Central Govern­
ment that can import foodgrains from 
abroad and distribute them. Then 
again, one State does not enter into 
any agreement directly with any other 
State; it is done through the Centre. 
So on both these counts, it is his basic 
responsibility and that is what we are 
concerned with.

Several hon. Members rose—

Mr. Speaker: Apart from this, what 
is the situation there?

Shri A. P. Jain: I may add that 
there is legally nothing to prohibit a 
S*ate from making imports of food­
grains (Interruptions).

'T^ n 'W  #  ^  S T ff- ftf?rr #  I

Mr. Speaker: Hon. Members ought 
not to go on like this. He is replying 
to the points raised. Let us hear him.

Shri A. P. Jain: So far as the sup­
ply position from the Centre to U.P. 
is concerned, when the debate took 
place here, I mentioned that we had 
been supplying nearly 60,000 tons of
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[Shri A. P. Jain ]
foodgrains per month to U.P. Since 
then, the Pood Minister of UP. has 
seen me. I have also personally paid 
a visit to U P. and as a result of dis­
cussions between ourselves, the Cen­
tre has agreed to give another quan­
tity of 25,000 tons to U.P. in 
the month of September. That quan­
tity has already started moving. Some 
special trains have been despatched 
from Calcutta; others are in the pro­
cess of being despatched, and I am 
confident that 1 will be able to sup­
ply to U.P. during the month of Sep­
tember not only the normal quantity 
of 60,000 tons, but the additional quan­
tity of 25,000 ton*.

It is for the U.P. Government to 
decide where to open fair price shops 
and where not to open such shops. 
About two months ago, they had a 
little more than 2,000 fair price shops. 
The number has now been increased 
to 3,700, that is, there has been an 
increase of nearly 1,500 shops. They 
are setting up more of shops. There­
fore, since the debate has taken place, 
instead of any deterioration, supplies 
have improved, the number of fair 
price shops has increased and the 
Centre has more than fulfilled its 
obligations as against what existed on 
the day of the debate (Interruptions)

Several hon. Members rose—
Shri S. M. Banerjee: What about 

prices?
Mr. Speaker: I would like to know 

from the hon. Minister what is the 
peculiar situation in U.P. which is 
leading to this kind of agitation as 
opposed to the position in other States 
m this country.

Shri A. P. Jain: The Opposition 
parties in U.P. have taken up a parti­
cular attitude. Some of them have 
gone on hunger-strike; some of them 
are trying to encircle the officers. . . .  
(Interruptions).

Mr. Speaker: I am putting ques­
tions. Hon. Members will keep quiet. 
I would like to know whether it is on 
account of the food shortage which is

peculiar to U.P., which is not preva­
lent elsewhere, that this course of ac­
tion is being adopted or it is on 
account of other considerations and 
this is only an excuse.

Shri A. P. Jain: The position is this. 
The prices prevailing in U.P. are com­
parable with the prices prevailing in 
Bihar and in West Bengal. Now there 
is nothing which can substantially 
differentiate the position in U.P. from 
the situation obtaining in those States. 
But political parties in U.P. have taken 
up a particular attitude ( interruption) 
some of them have started hunger- 
strike. Others have started en­
circling officers and preventing them 
from discharging their duties; others 
are going to make a raid on the grain 
godowns. They are led away more 
by political considerations. That is 
responsible for this deterioration of 
the situation in U.P., not the supply 
position, not the food situation as such 
(Interruptions).

Several Hon. Members rose—

Mr. Speaker: No, no. I have heard 
enough. I am not going to allow any 
further discussion.

Shri Jagdish Awasthi: I want one 
clarification from the Food Minister. 
He has not replied to the point raised

Mr. Speaker: Order, order. What­
ever situation is going to be there 
somewhere in U.P., I am not going 
to allow it to be discussed on the floor 
of the House. I only wanted to know 
what exactly was the situation. At 
this stage, I am concerned with the 
admissibility of these adjournment 
motions.

So far as the primary responsibility 
in regard to food is concerned, it is 
that of the State Government.

Shri Tridib Komar Chaudhurl:
How?

Shri Naushir Bharucha: No, Sir.



448?  Motions fur Adjourn- 3 SEPTEMBER 1956 Motions for Adjourn- 4488 
ment ment

Mr. Speaker: I am entitled to my 
opinion. I am not bound to answer 
how I have heard both sides It is 
not a new matter This matter comes 
up here from day to day and we are 
looking into it Yesterday it was 
brought up

So far as the supply of food is con­
cerned, it is the primary responsi­
bility of the State Govern­
ments Of course, the Central Gov- 
emment import large quantities and 
go to the aid of the various States by 
way of supplementing the supply 
They also procure some quantity with­
out prejudice to the State Government 
itself making similar procurement 
from within the zone

So far as Andhra and other States 
are concerned, it has been stated on 
the floor of the House from time to 
time that Kerala can purchase from 
Andhra The Centre also purchases 
from Andhra (Interruption)

An Hon Member: We cannot

Mr. Speaker I cannot allow this 
kind of interruption, so far as I am 
concerned, when I am giving my rul­
ing Unless an hon Member wants 
to substitute his ruling for mine, I 
cannot understand this attitude Hon 
Members lose patience suddenly on s~ 
small matter like this

An Hon. Member. No, it is not a
small matter

Mr. Speaker* Let the hon Member 
resign his seat and go there and fight 
his own Minister in the State I can­
not allow this kind of interruption 
when I am giving my ruling

Food is primarily the concern of 
the State Government No doubt, the 
Central Government imports large 
quantities because it is always alive 
to the situation It does not detach 
itself from the welfare of the people, 
whether m one State or another^. So 
far as procurement of foodgrains w 
concerned, there is no impediment for

the State Governments to procure 
whatever they can from their own 
State and from other States in the 
zone The Central Government makes 
purchases to be on the safer side and 
supplies to the States

So far as U P State is concerned, tht 
hon Minister has stated that there were 

only 2,500 fair price shops and now 
they have been increased to 3,700 
Whether a larger number of such 
shops have to be opened, or whether 
they have not to be opened, is the con­
cern of the State Government The 
hon Minister has said that whatever 
assistance the State Government want­
ed is being given So far as the quan­
tity that is required is concerned, the 
only person whc can decide that is the 
State Government, and not every in­
dividual Member here, who can come 
and say that the Centre must despatch 
so much foodgrains, otherwise it is 
impossible to carry on Whatever 
quantity has been asked for by that 
Government is being supplied So 
far as the Central Government is con­
cerned, there is absolutely no default

If further fair price shops have to 
be opened, hon Members or their 
representatives must take up the 
question in the State Assembly They 
must take up the matter with the 
State Government That is how it 
stands The Centre has m no way 
committed any default so far as its 
responsibility is concerned

AU the adjournment motions are, 
therefore, disallowed

Shri BraJ Raj Singh: I wanted a 
clarification (Interruptions)

Shri Naushir Bharucha: I want an
explanation

Mr. Speaker: Order, order
Shri Braj Raj Singh* May I have a 

clarification’
Shri Naushtr Bharucha. May 1 know

whether the Central Government
Mr. Speaker: Order please The 

Secretary will read the Message from 
the Rajya Sabha
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Shrf NiusUr B huaolu ; The Food 
Minister must resign.

*ft *nr€W>: anr f t *
TfT «rr ?nr «r t  Tfr «rr»
Some Hon, Members: We stage a

walk-out.
12.25 hrs.
(Some hon. Members then left the 

House.)

12.25* hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the 
following message received from the 
Secretary of Rajya Sabha:—

“In accordance with the provi­
sions of rule 125 of the Rules of 
Procedure and Conduct of Busi­
ness in the Rajya Sabha, I am 
directed to inform the Lok Sabha 
that the Rajya Sabha, at its sitting 
held on the 1st September, 1958, 
agreed without any amendment to 
the Armed Forces (Assam and 
Manipur) Special Powers Bill, 
1958, which was passed by the LoR 
Sabha at its sitting held on the 
18th August, 1958.”

12.25 J hrs.
LEAVE OF ABSENCE

Mr. Speaker: The Committee on 
Absence of Members from the Sittings 
of the House in their Eighth Report 
have recommended that leave of ab­
sence may be granted to the following 
Members for the periods indicated in 
the Report; —

Raja Mahendra Pratap (Mathura): 
Sir, you have been very kind to us; 
you have been very kind-hearted but 
the hon. Minister is hard hearted 
(Interruptions.)

Mr. Speaker:
1 . Shri S. C. Choudhury
2. Shri M. Elias
3. Shrimati Lalita Rajya Laxmi

4. Shri C. Bail Reddy
5. Shri M. Gulam Mohiudeen
6. Sbri B. Pocker
7. Shri D. S. Raju
8 Shri y . Muthuramalinga Thevar
9. Shri Indulal Kanaiyalal Yajnik

10. Shri Karsandas Parraar
11. Her Highness Maharani Vijya

Raje Scindia of Gwalior
12. Shri Kamal Narayan Singh

I take it that the House agrees with 
the recommendations of the Com­
mittee.

Hon. Members; Yes.
Mr. Speaker: The Members will be 

informed accordingly.

12.261 hrs.
MANIPUR AND TRIPURA (REPEAL 

OF LAWS) BILL— contd.
Mr. Speaker: The House will now

lake up further consideration of the 
following motion moved by Dr. P, S. 
Deshmukh on the 2nd September 1958, 
namely: —

“That the Bill to provide for 
the repeal of certain lays in force 
in the Union Territories of
Manipur and Tripura, be taken 
into consideration ”
Out of the one hour allotted for all 

the stages of the Bill, 53 minutes now 
remain.

Shri Laisram Achaw Singh may
continue his speech.
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